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Justice K, S. Jhaveri

MESSAGE

It is a matter of great pleasure for me to know that the Orissa
High Court juvenile Justice Committee is going to publish the
4th Issue of the quarterly Newsletter “Sishu Surakhya”.

The Juvenile Justice Committee of the High Court has been
working vigorously to safeguard the interest of the children,
who are in need of care and protection as well as the children,

who are in conflict with law. The Committee not only develops

Hon'ble Shri Justice K. S. Jhaveri

Chief Justice, Orissa High Court programs, policies and strategies to address Juvenile Justice

Issues, but also actively involves in the field of dispensation of
justice to the children.

In its earlier issues, “Sishu Surakhya” has provided information
to the people and researchers on Juvenile Justice Issues
which has been found to be immensely beneficial. It is a potent
instrument for sensitization of Juvenile Justice Issues where
the stakeholders share their ideas, experiences and highlight

their achievement.

| hope and trust, our Newsletter will be beneficial to all
associated with the Juvenile Justice system.

| wish the publication a grand success.

\. S 3 kaevarh)
(K.S.JHAVERI)

The Juvenile Justice Committee, Orissa High Court
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MESSAGE

Children are vital to the nation’s present and its future. Every
child deserves a childhood in all its fullness, free from violence
and with the opportunity to flourish as other children do.

| am elated to know that the Fourth issue of the Newsletter
“Sishu Surakhya” is going to be published. | am happy to share
that it has become a valuable tool in informing people at large
about the activities of different stakeholders of the State of
Odisha and their effort for effective Implementation of Juvenile
Justice.

This issue highlights the State Level Consultation held on 17th
& 18th November 2018, an analysis of 4th Round Table
Conference held at New Delhi on Juvenile Justice Issues,
Success Stories, Hausla 2018, Guidleines framed by the
Hon’ble Supreme Court in Nipun Saxena & another Vrs. Union
of India and important information focusing the existing
scenario on Juvenile Justice Administration in the state and
various endeavours taken by the stakeholders and the
Juvenile Justice Committee for the betterment of the Children
by protecting their rights.

While congratulating the efforts of the Juvenile Justice
Committee Secretariat in bringing out the Newsletter every
quarter, | sincerely hope that it will continue to sensitize people
by disseminating the rights of the children so as to protect the

same.

/QM

Jus‘tice S K. Mishra

Residence : C.B. 7,
Cantonment Road,

Quarterly Newsletter
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MESSAGE FROM THE DESK
OF EDITOR-IN-CHIEF

"Children are like buds in a garden and should be carefully and lovingly nurtured,
as they are the future of the nation and the citizens of tomorrow.™

- Jawaharlal Nehru

The Constitution of India has granted equal rights to all its citizens including children, irrespective of gender, age, caste and
economic status. Child rights are mainly categonsed into four, covering all aspecis of their life. i.e., Right to Survival, Right
lo Protection, Right o Development and Right to Participation. Several importanl legislations have been enacled in line with
our constitutional provisions lo give effect to these rights. Some of the provisions for children are: Article 15(3) that allows
the State to make special provisions for children; Article 21A recognises the right of children (6 ta 14 years) to free and
compulsory education; Article 24 prohibits employment of children below 14 years of age in hazardous employment. The
Directive Principles of State Policy, in the form of Article 39 (e) and () and Article 45 assigns certain duties on lhe State;
Article 51A (k) imposes a fundamental duty upon parents or guardians (o provide opportunities for education of their children
or wards, as the case may be. The Caonstitutional provisions have been greatly influenced by the concept of human rights
contained in the United Nations Declaration of Human Rights (UDHR).

One way of promating and protecting children’s rights is by creating awareness and imparting knowledge aboul these rights
and persuading citizens o accepl their obligations to uphaold them. Building awareness amang children about their rights
and empowering them to claim these rights is another specific approach of spreading child rights literacy.

The Juvenile Justice Committee plays a proaclive role in addressing various issues on Juvenile Justice with regard to
knowledge development of key stake holders, review and meonitoring the performance of the Juvenile Justice Institutions
and dissemination of best practices in order to strengthen Juvenile Justice System in the State of Odisha. In this endeavour,
a State Level Consultation was held on November 17th & 18th, 2018 focusing on effective Implementation of Juvenile
Justice (Care and Protection of Children) Act, 2015 where the exisling scenario on Juvenile Justice Administration in the
state was discussed and a stale action plan for comprehensive Administration of Juvenile Juslice was developed.

In the context of child protection, the Supreme Court in the case of Nipun Saxena vs. Union of India, has played a significant
rale whereby the Court has framed guidelines for the manner in which the identity of adult victims of rape and children who
are victims of sexual abuse should be protected so that they are not subjected lo unnecessary ridicule, social ostracisation
and harassment. These guidelines framed by the Apex Court has been adopted by the Hon'ble Juvenile Justice Committee
as per the instructions imparted in Nipun Saxena & Another Vrs, Union of India & Others [W.P.(C) No. 565/2012].

The Juvenile Justice Committee of the Crissa High Court has undertaken progressive initiatives for effective implementation
of the Juvenile Justice {Care & Protection) Act, 2000. The visits by the Juvenile Justice Committee members, Hon'ble Shri
Justice Biswanath Rath and Hon'ble Shri Justice K.R.Mohapatra 1o the children homes have led to discovery of many facts
with regard 1o the surroundings in which the children are living, their needs and the problems they are facing.

To develop the Juvenile Justice system the stakeholders, UNICEF and W & CD Depariment of Govemment of Odisha are
playing a major role. The National Festival for Children of Child Care Institutions (CCls} - "Hausla 2018" held at District
Level on Sth & 6th November, 2018, at State Level on 11th & 12th November, 2018 and at National Level on 26th-29th,
November showed Children of Odisha excelling in almost all the events and the State of Odisha has emerged as Champions.

I am happy to share that the 4th issue of Sishu Surakhya. the quarterly Newsletter of the Juvenile Justice Committee is
going to be published and since its inception it has become a valuable tool in informing people al large about the activities
of the Juvenile Justice Committee of the Orissa High Courl, the different stakeholders of the State of Odisha and their effort
for effective Implementation of Juvenile Justice issues.

The cooperation received from the concerned Departments of Government of Odisha and the stakeholders in preserving,
protecting, promoting the Rights of the Children is highly encouraging. Their strong commitment to strengthen the Juvenile
Justice system is appreciated. Any further suggestions are most welcome.

Justice B. Mohanty
Judge, Orissa High Court

Thae Jusenils Justice Commites, Orissa High Court
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THE STATE LEVEL CONSULTATION ON EFFECTIVE IMPLEMENTATION
OF JUVENILE JUSTICE (CPC) ACT, 2015 -
FOCUS ON ICPS STATUS ON 17TH & 18TH NOVEMBER 2018

- AREPORT -

Sri Pratap Kumar Patra
Secretary, JJC, Orissa High Court
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(HON'BLE SHRI JUSTICE KALPESH SATYENDRA JHAVERI,
CHIEF JUSTICE, ORISSA HIGH COURT DELIVERING INAUGURAL ADDRESS)

Hon'ble Shn Justice Kalpesh Satyendra Jhaveri, Chief Justice, Orissa High Court in his inaugural address
emphasized that children are invariably needed to be ensured good health, nurture and care. His Lordship
highlighted that the Juvenile Justice System in India is based on the principle of promoting, protecting and
safeguarding the rights of children up to the age of 18 years. Hon'ble Chief Justice pointed out that although
there are various legisiations relating to protection and promotion of children are enacted yet implementation of
those legislations are key to achieve the objective of Juvenile Justice System.

He asserted that the regular monitoring of Child Care Institutions, NGOs, Open Shelters etc. has lo be
conducted by the Integrated Child Protection Scheme team and DCPU to ensure that the street, homeless
children are provided proper shelter, beds and beddings during the winter season. He further stated that regular
training, orientation, awareness and sensitization programmes should be organized for the chairpersons,
‘members of child welfare committee, police officers, doctors of Government hospitals, media, welfare officers
-and functionaries of CCls on (i) issues of care and protection of children (ii) protection mechanisms available
for children exposed to vulnerable situations. He opined that there should be mass awareness about the rights
and benefits of the child and to initiate publicity through advertisement of public notices in the leading newspaper
on protection of a child from sexual assaull, sexual harassment and pornography.
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(HON SHRI JUSTICE SANJAY KUMAR MISHRA, JUDGE, ORISSA HIGH COURT
AND CHAIRMAN, JUVENILE JUSTICE COMMITTEE DURING HIS KEYNOTE ADDRESS)

Hon'ble Shri Justice Sanjay Kumar Mishra, Judge, Orissa High Court and Chairman Juvenile Justice
Committee in his keynote address mentioned that the State Level Consultation would expose the newly recruited
Members of the Child Welfare Committee (CWC) to get ready-hand knowledge on the functioning of Juvenile
Justice System. Hon'ble Justice referred to the Annual State Action Plan for the coming year. His Lordship
appealed to the Judicial Officers to extend necessary cooperation and support to Dr. Chaturaj, Associate
Professor KIIT University for the study on the working of POCSO Act and Prof. Dr. Sri Krishna Deva Rao,
National law University through the Centre for Child Rights to undertake the procedures and methods adopted
by Juvenile Justice Boards in assessing the mental and physical capacity of children who commit heinous
crimes and aged above 16 but below 18 years of age.

He emphasised that for a better fulure, proper care of children has to be taken today. Unless they are
taken good care of, they cannot contribute to the building of the nation. Apart from this, he also asserted that
there has been shift in the emphasis of the motto of the Juvenile Justice Board from "Justice for the Children' to
'Justice with the Children'. According to him the Juvenile Justice Movement is for rehabilitation of the CNCP as
well as CCL.

tection Scheme Status.

i Lo I o i s
il Jostice [Chire and In'mm-.” i luu.ﬂ-j.-.

S nous on Integeated Child Protestio nHMhn

HON'BLE SHRIJUSTICE SN PRASAD, MEMBER JUVENILE JUSTICE HON'BLE SHRI JUSTICE B. RATH, MEMBER JUVENILE JUSTICE
COMMITTEE WHILE REVIEWING RECOMMENDATION OF REGIONAL COMMITTEEWHILE REVIEWING RECOMMENDATION OF REGIONAL
JUVNEILE JUSTICE CONSULTATIONS JUVNEILE JUSTICE CONSULTATIONS

The Juvenids Justics Committles, Orisss High Court
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HON'BLE SHRI JUSTICE K.R. MAHAPATRA, MEMBER JUVENILE
JUSTICE COMMITTEE WHILE REVIEWING RECOMMENDATION OF
REGIONAL JUVNEILE JUSTICE CONSULTATIONS

- |

HON'BLE JUDGES OF THE HON'BLE COURT AND OTHER GUESTS HON'BLE JUDGES OF THE HON'BLE COURT AND OTHER GUESTS

Dr. Nilima Mehta, Resource Person in her deliberation focussed that children constitute vulnerable group
of the society. She reiterated that the JJ (CPC) Act 2015 is the most significant legislation for the Child, the JJ
Act defined Child based on the United Nations Conventional Rights, and rights based framework focus on
entitiement. She emphasised that we as adults need to ensure our mandated responsibility and obligation
towards the children. According to her, Child Protection means, protection from neglect, protection from abuse,
protection from violence, and protection from exploitation. She makes a statement that one's action is far more
important than intentions. She very aptly explained that the best interest of child is not the institutional interest
but only the interest of the child. She further emphasised that family and State's responsibility is the primary
responsibility. In her opinion the family should be strengthened and for doing so one must prevent family from
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disintegration. One must prevent the Child from entering the gate of Juvenile which is like gate keeping the
child. Under Non-Institutional care, she believes that small group homes with the institutional care must be set
up. Regimental institution is not a proper place for the child to grow up. Child Care institutions should be
monitored periodically and, Children have the right to express and participate, inclusion, mainstreaming and
empowerment, welfare, protection but ultimate goal is empowerment.

She suggested that family is the best alternative to institutional care, therefore the family must be reached
out through various government programmes for financial, mental and emotion strengthening to lock over his
child. While pointing out the factors why Institutional care as a last alternative she mentioned that it creates
emotional deprivation, excessive discipline in which the child’s mind doesn't blossom, participatory decision is
not there and of course there is lack of attention and anonymity.

(MRS. ANU GARG, PRINCIPAL SECRETARY, W&CD & MS DEPARTMENT)

She narrated about the conditions of two decades back when there were a lot of orphanages and
Child Care Institutions and despite of the fact that the intention was for the best interest of children yet since
there was no Child Welfare Committee and no District Child Protection Officers, there was difficulty in achieving
the aim. She very proudly declared that Children from Child Care Institution got placement in OYQ and Burger
King Businesses in Hyderabad and Bangalore. She narrated about a past incident where the Collector of
Sambalpur put a girl in Orphanage and now the girl under Biju Sishu Yojana recently got married. She emphasised
the biggest problem is the coordination among the different stakeholders. She reiterated that this Consultation
is the testamentary for best coordination among the stakeholders. She mentioned about the Pari-l and Pari - |l
and also inspectlion of CCl's.

Shri Arun Bothra, IPS, Inspector General of Police, Crime Branch appealed to audience to be positive in
our approach to work and think about interest of the child. He stated that the 'Pari' Scheme went out with '‘Rath’
was highly successful and worked out very well

Thae Jusenids Justice Commities, Orisss High Courl
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Srikirshna Deva Rao, Vice-chancellor, NLUO, Cuttack reiterated the philosophy and principles of Juvenile
Justice Act and POCSO and highlighted the issues like transfer system of Juvenile Justice Board with preliminary
assessment above 16 years and aliernatives to detention diversion, community service, educational training
programme, mediation, Social investigation report etc.

OPEN HOUSE DISCUSSION

State Level Cm:lmltahon on Eﬁ'tctlve Impleme:ntaﬂun of
Juvenile Justice (Care and Protection of Children) Act, 2015
Fnﬂ:s on Integrated Child Protection Scheme Stahls

(HON SHRI JUSTICE SANJAY KUMAR MISHRA, CHAIRMAN, HON'BLE SHRI JUSTICE S.N. PRASAD, MEMBER, HON'BLE SHRI
JUSTICE B RATH, MEMBER, HON'BLE SHRI JUSTICE KR MAHAFPATRA, MEMBER, OF JUVENILE JUSTICE COMMITTEE WITH
MRS ANU GARG PRINCIPAL SECRETARY, W&CD & MS DEPARTMENT AND REGHU G DIRECTOR, ICDS)
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(PARTICIPANTS IN OPEN HOUSE DISCUSSION)

TECHNICAL SESSIONS
=7 X T )
tation ap Effective 1 lﬁﬂ
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(SHRI P. K PATRA, SECY, JJC, MRS ANU GARG, SECY, W&CD DEPT , SHRI G SATAPATHY, DIRECTOR, OJA,
& SHRI REGHU G, DIRECTOR, ICDS & SW SITTING OVER TECHNICAL SESSIONS)

GROUP DISCUSSION & PRESENTATIONS

Thae Juvenids Justice Commities, Orisss High Courl ‘
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CLOSING CEREMONY

o o eI e hane ShaTen. |

(HON'BLE SHRI JUSTICE S K MISHRA, FELICITATING HON'BLE SHRI JUSTICE S.N. PRASAD
ON THE EVE OF TRANSFER OF HIS LORDSHIP AS JUDGE, JHARKHAND HIGH COURT)

In the closing ceremony Hon'ble Shri Justice S.K.Mishra, Judge, Orissa High Court and Chairperson Juvenile
Justice Committee made the following suggestions:-

1. Victim care and support: Apathy at the medical institutions in providing medical assistance and
examination of victims of child sexual abuse are the clear violence of rule of law and against the principles of
natural justice. Hon'ble Shri. Justice has insisted to evoplve strategy in providing medical assistance besides
conducting medical examination and collection of medical and forensic evidences.

2. Drawal of panel of Medical Doctors: A panel of Lady Doctors at the Government Hospitals and Medical
Colleges should be drawn with the details of their contact numbers and the list should be made available to all
Juvenile Justice Boards, Children's Courts, Child Welfare Committees, District Child Protection Units and Special
Juvenile Police Unit including all Police Stations. Whenever, the medical examination is required, advance
intimation to the available doctor to be present for such medical examination.

3. Social Investigation Report: The participating probation officers and Legal cum Probation Officers to
be sensitive towards the report preparation as guided in the presentation and emphasised to study the various
factors associated with the child against whom the Social Investigation Report is prepared and the report
should be with details of individual care plan and the types of interventions and treatments should be provided.

4. Parents' reluctance to accept children in conflict with law ordered to release on bail: Hon'ble Shri.
Justice 5.K. Mishra has pointed out that the failure is not a report prepared on the family environments and the
relationships amongst family members etc. It is for the Probation officers to make a guick assessment upon
receipt of report from police under Section 13 and make a report to the JJB. JJB can also order the supervision
of offenders during the bail period.

5. Police registering FIR in petty and serious offences: Hon'ble Shri. Justice S.K. Mishra pointed out
that the Principal Magistrate is duty bound to direct the police to furnish the entries in the station diary and also
to furnish the social background report, which would enable the Magistrates to decide the question of bail

6. Data formation: Hon'ble Shri. Justice S.K. Mishra pointed out that inadequate data on children should
be addressed. Collection of data systematically and dissemination of data at all level should be given priority.

7. Human Resources: Paralegal volunteers with Legal Services authority can be used extensively as
support persons to render services to children in conflict with law and also victim children.

8. Convergence among Judicial academy, Police academy and similar institutions shall enrich knowledge
‘sharing and multi-disciplinary approach to children,

THANK YOU ALL
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SYNOPSIS OF THE VISITS OF HON'BLE MEMBERS OF
JUVENILE JUSTICE COMMITTEE, ORISSA HIGH COURT

Hon'ble Shri Justice Biswanath Rath, Judge & Member, Juvenile Justice Committee, Orissa High Court
paid a surprise visit to the Children Home at Dhankuada in the district of Sambalpur on 07.09.2018 & 08.09.2018.
His lordship observed during the visit that,

« the four girl children, reported to be missing were given proper education, they also were properly taken
care of while being equipped with vocational training and placement for maintenance of their livelihood;

« the Children Home in co-operation of the stakeholders of the District did a commendable job in ensuring
all the four girl children settle in their lives, and

« all the four girl children had joined in their respective assignments after attaining major hood as per
records and the surprise visit ended with a remark "not a case of missing girl children”.

\ g S

Hon'ble Shri Justice K.R. Mohapatra, Judge & Member, Juvenile Justice Committee, Orissa High Court

made a surprise visit to the C.C.1. SLAJUS, Asha Kiran Home, Sailashree Vihar, Bhubaneswar on 5th September
2018 and His Lordship observed the following irregularities:

« The security arrangements of the CCl were not adequate.

+ The registration certificate was unavailable for verification; hence the validity of registration of the
Institution was running with inadequate number of staff.

= There was no plausible explanation or documentary evidence regarding absence of two inmates whose
names were recorded in the Attendance Registrar. Appropriate action/step as required under law was
directed.

* Against 18 numbers of inmates supposed to be present according to records, 21 inmates were physically
present and there was neither any reliable document pertaining to the identity of 3 inmates nor any
relevant orders to sustain the explanation of the superintendent. The DCPO also had no information
regarding these 3 children and no order of CWC was avallable regarding the transfer of those Inmates.
Leveling such incidents as child trafficking, further investigation at appropriate level was instructed.

Tha Jusenils Justics Commites, Orissa High Court

- Ty
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« The building in which institution runs appeared to be quiet insufficient for the accommodation of inmates
and the ambience seemed unhygienic and sordid, not conducive for children.

« The movement register of inmates was incomplete, in adequate, suspicious and needed further
investigation at appropriate level,

« Although it was ascertained from the inmates
that some technical persons of TCH came to
give coaching, which was considered to be
unauthorized visits, there was no visitor's
register maintained, that seemed unsafe,
dubious and questionable considering the
presence of the girl children of tender age

« The roof top terrace, where the children played,
according to the superintended was found to
be quite unsafe for children. There was no
outdoor area or extra room for recreation facility
of the inmates.

¢ No routine heaith test since Movember 2017
rendered the children susceptible and
vulnerable to various diseases.

e The functioning of the Institution was not in
accordance with the norms laid down in
JJ(CPC)Act, 2015 and Juvenile Justice (CPC)
Modern Rules, 2016. Trafficking of the children
could not be ruled out and the overall condition
of the Institution was not secure, unhealthy,
unhygienic and unsafe.
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AN ANALYSIS OF 4TH ANNUAL ROUND TABLE
CONFERENCE ON JUVENILE JUSTICE

Shri Justice Biswanath Rath

Member, Juvenile Justice Committee, Orissa High Court

-

= i

LtoR- s.Sndhyabali Pradhan,Mr.Rajendra Meher, Justice Sanjay Ku.Mishra, Justice Madan B. Lokur,

Justice Biswanath Rath, Mrs.Anu Garg (IAS),Shri Arun Bothra (I.G.Crime) Shri L.N.Nanda ( UNICEF )

Fourth Annual Round Table Conference on Juvenile Justice (Care and Protection of Children) was held on
1.12.2018 In the Conference Hall of the Ashoka Hotel at New Delhi. Programme commenced with Hon'ble
Justice Madan B. Lokur, Chairman, Juvenile Justice Committee, Supreme Court of India, Sri Deepak Gupta,
Judge Supreme Court of India, Member, Juvenile Justice Committee, Supreme Court of India, Justice D.N.Patel,
Chairman, Juvenile Justice Committee, Jharkhanda, Dr. Yasmin All Hague, representative of UNICEF and Sri
Rakesh Srivastava, Secretary, Secretary, both of India Child & Women Welfare Department in the Chair in its
1st Session. High Court of Odisha was represented by Justice Sri Sanjay Kumar Mishra, Chairman, Juvenile
Justice Committee, Orissa High Court, Justice Sri Biswanath Rath, Member, Juvenile Justice Committee, Orissa
High Court along with other dignitaries from the State, such as Mrs. Anu Garg, |.A.S., Principal Secretary,
Women Child Welfare Department, Mrs. Sandhyabati Pradhan, Chairperson, SCPCR, Orissa, Sri Arun
Bothra,1.G,, Crime Branch, Sri Rajendra Meher and Sri Laxmi Narayan Nanda,Representatives, UNICEF, Odisha,
and Prof, (D) Srikrishna Deva Rao, the Vice Chancellor of National Law University, Cuttack. In the start of the
Conference, a deliberation was made on the inputs put by all the States across the country more particularly on
Family and Community care of Child Development and Achievements over the years. It also analysed the
possible considerations. Aimost all Speakers gave much emphasis on frequent visit of child homes made both
for boys and girls keeping in view the atrocities taking place in such houses in some States. Conference also
suggested that attempt should also be made for sensitisation of responsibilities of authorities concerned and
as well as on benefits made available to the inmates. Conference further suggested for attempt for larger
involvement, further to enter into massive campaign for complete awareness. The Conference felt Mujaferpur
issue is an eye opener and as such expected all stakeholders should see there is no repetition of such incidents
in future. Madam Dr. Ali Haque in her deliberation emphasised on effective participation of all stakeholders.
‘She also suggested that regular visiting child care Institution is the need of hour keeping in view providing
proper atmosphere and effective service in the particular institutions.

Tha Juvenis Justion Commities, Grissa High Court

_l
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LigR- MrL. W Hands, Ms. Ssndipabati Pradhan  Brs. Aao Garg (IAS), Justice 3.K. Mishra,
Justice Deepak Gupla, Justico Blewanath Rath, Prok{Ds.|SrikrishnsDeva Rao,Shel Arum Bothra (LG Crime) Justics Msdan B Lokur Defivering Speech & Justice Beepak Gupta {Judge Supreme Coart] Sitbng in the Dais

Justice Madan B. Lokur, Judge, Supreme Court of India in his keynote expressed his anxiety on the
slackness of the police in the Juvenile Justice side causing delay in disposal and resolving litigations and
disputes and expected a proactive support from police. While appreciating NGOs working in this field expected
that NGOs need to continue In their sincere support in the years to come. Justice Madan B.Lokur also observed
that POCSO Act recognises the victim of crime and they felt to go a step further. Hon'ble Justice Madan
B.Lokur also showed his anxiety in the area of poor infrastructure. His Lordship suggested for adequate space
for the purpose, surprise visit at different type of Institutions already in place must be there, His Lordship also
suggested for massive social audit with access to information should be evolved. While suggesting for
involvement of more beneficiary, he also suggested to have Drop Box placed for receipt of complaint from the
inmates bul without disclosure of their identity. As a consequence, explanation should also be called for from
persons responsible to have child friendly atmosphere in such Institutes. Justice Lokur also recommended
Courts as well as Police Stations both for non- institutionalisation of alternative care and strengthening the child
protection workforce by Government particularly keeping in view the increase in the child marriage over the
years.

Justice D.Gupta, Judge, Supreme Court of India while emphasising the need of proper infrastructure to
the institutions already in place also raised his hope of strong co-operation from all stake-holders to see further
improvement in the institutions already in place. Considering that Justice Madan B. Lokur is retiring shortly,
Justice Gupta requested Justice Lokur to continue his support in this area even after his retirement. Secretary,
Central Government present committed the Central Government support wherever if is felt needed and placed
to them. In the end of the Conference, keeping in view the retirement of Justice Madan B.Lokur, Judge, Supreme
Court meeting thanked Justice Madan B.Lokur for his personal interest over years in the interest of vulnerable
children and expected him of continuing with his endeavour and support to the movement even after his
retirement this year.

Theme of the day "Abuse o child or neglecting a child is an offence. Let us come forward and attempt
together to eradicate the child abuse in order to make the future wonderful”,
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PROGRAMMES
AND EVENTS

1. STATE LEVEL CONSULTATION ON EFFECTIVE IMPLEMENTATION OF JUVENILE JUSTICE (CARE
AND PROTECTION OF CHILDREN) ACT, 2015

In addition to the Round table Conferences region wise, the State of Odisha has been regularly organizing
consultation meet with stakeholders to discuss and address the specific issues related to Juvenile Justice. The
State Level Consultation was held at the State Judicial Academy, Cuttack on 17"-18" November 2018 with the
following objectives:

1. To discuss about the existing scenario on juvenile Justice Administration in the State and explore the
ways and means to address the gaps

2. To develop State Action Plan for a comprehensive Juvenile Justice Administrative in the State of Odisha.

The State Level Consultation focused on the effective implementation of Integrated Child Protection
Scheme and discussed in details about the perspective action plan for the coming years.

The participants of the Consultation were the Presiding Officers of Children's Courts, Principal Magistrates
of Juvenile Justice Boards, Civil Judges on Probation, Public Prosecutors, Distract Child Protection Officers,
Legal-cum Probation Officers, Chairpersons/Members of Child Welfare Committees, Special Juvenile Police
Unit Personnel, Anti-Trafficking Police Officers, Officers of W & CD Dept. and Faculty Members from NLUO.

Hon'ble Shri Justice Kalpesh Satyendra Jhaveri, Chief Justice, Orissa High Court graced the occasion
by inaugurating it. Hon'ble Shri Justice Sanjay Kumar Mishra, Chairperson, Juvenile Justice Committee delivered
welcome and keynite address. Ms. Anu Garg IAS, Principal Secretary, W and CD & MS Department highlighted
the government initiatives. Hon'ble Shri Justice Sujit Narayan Prasad delivered vote of thanks.

2. CELEBRATION OF STATE LEVEL INTER-CC| CHILDREN'S FESTIVAL, HAUSLA-2018

Hausla-2018, an Inter-CCl festival was celebrated for the children residing in Child Care Institutions
(CCls) during November, 2018, at district level from 5th and 6th November, 2018 and at State Level on 11th &
12th November, 2018.

The main objective of the evenl is to provide a national platform for the children from CCls across India
to showcase their talent, to make them realise the hidden talent they possess and to help take it forward in their
life. This event has instilled confidence in children to achieve greater heights in life by expressing their creative,
academic and physical abilities through various events, The theme for the event was "Child Safety”.

The National Festival for Children of CCls witnessed participation of more than 600 Children drawn from
CCls from 18 states at New Delhi from 26th-29th November, 2018 in the various events like painting competition,
athletics meet, football, chess competition and speech writing as part of the Festival. The Children of Odisha
after excelling in almost all the events have emerged as Champions in the Hausla-2018 held in New Delhi with
14 gold medals, 4 Silver medals and bronze medals.

Thae Jusenils Justice Commites, Orissa High Court
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3. 4" ROUND TABLE CONFERENCE ON JUVENILE JUSTICE

The Fourth Round Table Conference on juvenile justice was held at New Delhi on 1* December 2018. The
High Court of Orissa was represented by Shri Justice Sanjaya Kumar Mishra, Chairman, juvenile Justice
Committee, Orissa High Court, Justice Shri Biswanath Rath, Member, Juvenile Justice Committee, Orissa
High Court along with other dignataries from the state, Mrs. Anu Garg, |.A.S., Principal Secretary, Women
& Child Welfare Department, mrs. Sandhyabati Pradhan, Chairperson, SCPCR, Orissa, Shri. Arun Bothra,
|.G.Crime Branch, Shri. Rajendra Meher and Shri. L.N. Nanda, representative, UNICEF, Odisha and Prof.(Dr)
Srikrishna Deva Rao, the Vice Chancellor, National Law University, Cuttack. The Theme of the day was
“Abuse to child or neglecting a child is an offence. Let us come forward and attempt together to
eradicate the child abuse in order to make the future wonderful".

4. BIJU SISHU SURAKHYA YOJANA:

In order to create a safety net for children who are without biological/adoptive parents or legal guardians
and children living with HIV/AIDS and found to be the most vulnerable, the State Government has been
implementing Biju Sishu Surakshya Yojana since 2016-17, Under this scheme, 568 numbers of children
benefited cumulatively and the details are as below:-

a) 132 children were covered under the support for technical education.

b) 371 children were covered under the support for meritorious student as encouragement of the
sum of Rs. 20,000/- each.

c) 32 children were covered under the marriage assistance (Male-Rs.40, 000/- and Female —
Rs.50, 000/-).

d) 33 children were covered under the financial assistance for girl child for Support for Sukanya
Samrudhi Yojana.

5. RESCUE, REPATRIATION AND REHABILITATION : The State has been conducting special drive namely
Operation Muskaan / Operation Smile / Operation Paree for rescue of missing children within the State and
out-side the Sate since 2015. Till date 526 children have been rescued from other States. Out of which, 488
children have been restored with families and 38 restored in CCls. Out of which, 260 are continuing education
and 155 children are enrolled in vocational training.

6. OPERATION PAREE | was undertaken to spread awareness on child sexual abuse and prevention of the
same. Local groups, community were mobilized and fourteen vehicles travelled all across the State spreading
the message.

7. OPERATION PAREE Il was undertaken from 16" to 30" September, 2018. Eight teams comprising of
police and DCPU officials visited eight different states for rescue and repatriation of the missing and other
vulnerable children of Odisha. 106 children have been rescued from the 8 states,

8. MAHAK-2018

The State Level celebration of Children’s Day "MAHAK-2018" organised by Odisha State Child Protection
Society (OSCPS), Department of Women & Child Development and Mission Shakti was inaugurated on
14" November, 2018 at IDCOL Auditorium, Unit-1l, Bhubaneswar The event was held at district level on 5"
November, 2018 and followed by three RDC zones namely Cuttack, Ganjam and Sambalpur on 9" November,
2018 and state level on 14.11.2018. Children showed their creativeness through debate and song

Tha Juvenids Justics Commities, Grissa High Court

_l




20 FOURTH ISSUE

competitions and were felicitated with prizes at state level. In the above celebration three children as
detailed below also been felicitated for the excellent performance in the different field.

9. TRAINING, LE.C & ADVOCACY

Under Rule 89 of Juvenile Justice (Care & Protection of Children) Model Rules 2016, it has been mandatory
for the training and capacity building of all personnel (Govt & Non-Govt.) working under the act. Integrated
Child Protection Scheme also envisages enhancing capacities of all functionaries working under ICPS and
sensitising members of allied systems including local body, police, judiciary and other concerned departments
of state govi. Hence, to ensure training and capacity building of all functionaries and enhance their knowledge
on child rights and child protection, different training programmes have been conducted at state level by
OSCPS.

e State level consultation workshop on Alternative Forms of Child Care was held with all the District Child
Protection Officers (DCPOs) on 31.08.2018 at HHI, Bhubaneswar, The main objective of this event
was to give clarity and common understanding on alternative forms of child care: and to prepare a
State specific roadmap for promotion of "Foster care and after care” under the framework of the JJ Act
2015,

. = =

Consultation

on
Alternative Forms of Child Care
o 1 g 2010

# Three batches of seven day training for the newly appointed chairpersons and members of the Child
Welfare Committees of Odisha were held at National Law University, Cuttack.

Induction Training of Child Weifare Committees

& 16-22 July 2018
; __:_,.' Organized by:
=== & = y- 4 s o oy Goahe

TS O NTWYY APPONTTE CILMEPTRSONS AN MOKRIRS 0F
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¢ One day orientation programme for Superintendents on Improving Standards of Care in Children's
Homes, Observation Homes & Special Homes, Open Shelters was held on 11.09.2018. The main
objective of the training was to focus on the standards of care and safety and security of the children
living in the institutions.

e An orientation training Programme for the accountants of DCPUs was held from 27.08.2018 to
29.08.2018 at Madhusudan Das Regional Academy of Financial Management. The main objective of
this training was to update their knowledge on various guidelines and rules of finance.

BEST PRACTICE

Initiative for rehabilitation of orphans Green passage Yojana for orphans

Tha Juvenile Justice Commities, Orissa High Couft
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Guidelines framed by the Hon'ble Supreme Court of India in Nipun Saxena
& Another Vrs. Union of India & Others, W.P.(C) No. 565/2012.

1.

No person can print or publish in print, electronic,
social media, etc. the name of the victim or even in
a remote manner disclose any facts which can lead
to the victim being identified and which should make
her identity known to the public at large.

. In cases where the victim is dead or of unsound

mind the name of the victim or her identity should
not be disclosed even under the authorization of the
next of the kin, unless circumstances justifying the
disclosure of her identity exist, which shall be decided
by the competent authority, which at present is the
Sessions Judge.

. FIRs relating to offences under Sections 376, 376A,

376AB, 3768, 376C, 376D, 376DA, 3780DB aor 376E
of 39 IPC and offences under POCSO shall not be
put in the public domain.

In case a victim files an appeal under Section 372
CrPC, it is not necessary for the victim to disclose
hisfher identity and the appeal shall be dealt with in
the manner laid down by law.

The police officials should keep all the documents
in which the name of the victim is disclosed, as far
as possible, in a sealed cover and replace these

documents by identical documents in which the
name of the victim is removed in all records which
may be scrutinised in the public domain.

. All the authorities to which the name of the victim is

disclosed by the investigating agency or the court
are also duty bound to keep the name and identity
of the victim secret and not disclose itin any manner
except in the report which should only be sentin a
sealed cover to the investigating agency or the courl.

. An application by the next of kin to authorize

disclosure of identity of a dead victim or of a victim
of unsound mind under Section 228A(2)(c) of IPC
should be made only to the Sessions Judge
concerned until the Government acts under Section
228A(1)(c) and lays down a criteria as per our
directions for identifying such social welfare
institutions or organisations.

. In case of minor victims under POCS0, disclosure

of their identity can only be permitted by the Special
Courl, if such disclosure is in the interest of the child.

. All the States/Union Terntories are requested to set

up at least one 'one stop centre' in every district within
one year from today.

Guidelines framed by the Hon'ble Juvenile Justice Committee as per the
instructions imparted in Nipun Saxena & Another Vrs. Union of India &
Others (W.P.(C) No. 565/2012

1.

Police Officer or the Special Juvenile Police Unit
receiving complaint as to commission or likelihood
of commission of offence under the Act shall
forthwith register the same in terms of Section 19 of
the Act and furnish a copy free of cost to the child
and/or his/her parents and inform the child or his/
her parenis or any person in whom the child has
trust and confidence of his/her right to legal aid and
representation and If the child is unable to arrange
for his/her legal representation, refer the child to the
District Legal Services Authority for necessary legal
aid/representation under section 40 of the Act.
Failure to register First Information Report in respect
of offences punishable under sections 4,6, 7, 10 &
12 of POCSO shall attract penal liability under
section 166-B of the Indian Penal Code as the
aforesaid offences are cognate and/or pari materia

o the Penal Code offences referred to in the said
penal provision.

. The Police Officer on registration of FIR shall

promptly forward the child for immediate emergency
medical aid, whenever necessary, and/or for medical
examination under section 27 of the Act and ensure
recording of the victim's statement before Magistrate
under Section 25 of the Act. In the event, the Police
Officer or the Special Juvenile Police Unit is of the
opinion that the child falls within the definition of
"child In need of (sic) care and protection” as defined
under Section 2(d) of the Juvenile Justice (Care and
Protection of Children) Act, 2000, [as suitably
modified by the Juvenile Justice (Care and
Protection of Children) Act, 2015 (sic)] the said Police
Officer or the Special Juvenile Police Unit shall
forthwith forward the child to the jurisdictional Child

Quartely m




Welfare Committee for providing care, protection,
treatment and rehabilitation of the child in
accordance with law.

. Whenever a registration of FIR is reported to the
Special Court, the Special Court shall make due
enquiries from the investigating agency as to
compliance of the aforesaid requirements of law as
stated in (1) and (2) above and pass necessary
orders to ensure compliance thereof in accordance
with law, If necessary.

. Officer-in-Charge of the police station and the
Investigating Officer in the case including the Special
Juvenile Police Unit shall ensure that the identity of
the victim is not disclosed in the course of
investigation, particularly at the time of recording
statement of the victim under section 24 of the Act
(which as far as practicable may be done at the
residence or a place of choice of the victim or that
of his/her parents/custodian, as the case may be),
his/her examination before Magistrate under section
25 of the Act, forwarding of the child for emergency
medical aid under section 19(5) and/or medical
examination under section 27 of the Act.

. The Investigating Agency shall not disclose the
identity of the victim in any media and shall ensure
that such identity is not disclosed in any manner
whatsoever except the express permission of the
Special Court in the interest of justice. Any person
including a police officer committing breach of the
aforesaid requiremenl of law shall be prosecuted in
terms of section 23(4) of the said Act.

. Trial of the case shall be held in camera in terms of
section 37 of the Act and evidence of the victim shall
be promptly recorded without unnecessary delay and
following the procedure of screening the victim from
the accused person as provided in section 36 of the
Act. The evidence of the victim shall be recorded by
the Court in a child friendly atmosphere in the
presence of the parents, guardian or any other
person in whom the child has trust and confidence
by giving frequent breaks and the Special Court shall
not permit any repetitive, aggressive or harassive
questioning of the child particularly as to his/her
character assassination which may impair the dignity
of the child during such examination. In appropriate
cases, the Special Court may call upon the defence
to submit its questions relating to the incident during
cross-examination in writing to the Court and the
latter shall put such questions to the victim in a
language which is comprehensible to the victim and
in a decent and non-offensive manner.
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7. In the event, the victim is abroad or is staying at a

far off place or due to supervening circumstances is
unable to physically attend the Court to record
evidence, resort shall be taken for recording his/her
evidence by way of video conference.

. The identity of the victim particularly his/her name.

parentage, address or any other particulars that may
reveal such identity shall not be disclosed in the
judgment delivered by the Special Court unless such
disclosure of identity is in the interest of the child.

. The Special Court upon receipt of information as to

commission of any offence under the Act by
registration of FIR shall on his own or on the
application of the victim make enquiry as to the
immediate needs of the child for relief or
rehabilitation and upon giving an opportunity of
hearing to the State and other affected parties
including the victim pass appropriate order for interim
compensation and/or rehabilitation of the child. In
conclusion of proceeding, whether the accused is
convicted or not, or in cases where the accused has
not been traced or had absconded, the Special Court
being satisfied that the victim had suffered loss or
injury due to commission of the offence shall award
just and reasonable compensation in favour of the
victim. The quantum of the compensation shall be
fixed taking into consideration the loss and injury
suffered by the victim and other related factors as
laid down in Rule 7(3) of the Protection of Children
from Sexual Offences Rules, 2012 and shall not be
restricted to the minimum amounts prescribed in the
Victim Compensation Fund. The interim/final
compensation shall be paid either from the Victim
Compensation Fund or any other special scheme/
fund established under section 357A of the Code of
Criminal Procedure, 1973 (sic) or any other law for
the time being in force through the State Legal
Services Authorities or the District Services Authority
in whose hands the Fund is entrusted. If the Court
declines to pass interim or final compensation in the
instant case it shall record its reasons for not doing
so0. The interim compensation, so paid, shall be
adjusted with final compensation, if any, awarded
by the Special Court in conclusion of trial in terms of
section 33(8) of the Act.

10. The Special Court shall ensure that the trial in cases

under POCSO is not unduly protracted and shall
take all measures to conclude the trial as
expeditiously as possible preferably within a year
from taking cognizance of the offence without
granting unreasonable adjournment to the parties
in terms of section 35(2) of the Act.

_l
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FACTS AND FIGURES RELATED TO CHILDREN IN CONFLICT
WITH LAW DURING OCTOBER TO DECEMBER 2018

Statistics given below provides information for the e
period from October to December 2018 in the context
of State of Odisha.

CHILDREN IN CONFLICT WITH LAW

As many as 400 cases of children in conflict with
law were registered during the period between
October to December 2018, The District of
Khordha (34) Puri (33) Cuttack (30), Ganjam (25)
and Sundargarh (24) were stood in top five in the
list of thirty districts in terms of registration cases
in the Juvenile Justice Board.

21.75 % of cases registered were reported for the
petty offence, 48.75 % for serious offences and
29.5 % for heinous offences.

Of the Cases registered, 28.5% of Cases were
reported under theft, 15.25 of Cases in rape, 15.75
% of Cases in criminal trespass/ burglary, 6.75%
of Cases in Kidnapping & Abduction and 10.25%
of Cases in Sexual assault/ outraging modesty.

Majority of the children in conflict with law
apprehended were in the age group of 15-18
years.

47.84 % of the children in conflict with law were
released on bail whereas 40.69 % children were
sent to the observation homes during the
pendency of inquiry and 3 no. of children were
sent to Special Homes.

‘Preliminary Assessment' into the heinous offences
was made by the JJBs in the cases of 48 children
and out of which 41 cases transferred to the
Children's Courts.

4669 no. of cases remained pending in the
Juvenile Justice Boards by December 2018.

79 no. of children were sent home after advice or
admonition or bail, 3 no. of children were sent to
Special Homes, 219 no. of children were acquitted
or otherwise disposed of during the period and
final order in 4669 no. of cases remained pending
as on December 2018.

8 no. of children in conflict with law were
rehabilitated through After-care program or
sponsorship.

Children in Need of Care and Protection

7694 (3656 pending by 1st October 2018 + 4038
newly registered during the quarter) cases of
matters relating to children in need of care and
protection reported to 31 Child Welfare
Committees.

3310 children were restored with parents or
families.

961 children were sent to child care institutions,
193 children were placed in the custody of fit
person/ institutions & other types of disposal is
125.

95 children were declared legally free for adoption,
47 children were placed in pre-adoption foster
care, and 51 children had been placed in adoption.
47 children were taken in In-country adoption and
04 in Inter-Country Adoption.

198 Children were provided with sponsorship out
of which 103 for preventive sponsorship and 95
for rehabilitative sponsorship.

Government of Odisha have released grants for
12,88,00,000/- to Child Care Institutions for
providing improved guality services.

899 Children have been deinstitutionalized &
reunited with families/legal guardians.

Adoption and Sponsorship status from Oct to

Dec’2018

95 children were declared legally free for adoption,
47 children were placed in pre-adoption foster
care, and 51 children had been placed in adoption,
47 children were taken in In-country adoption and
04 in Inter-Country Adoption.

198 Children were provided with sponsorship out
of which 103 for preventive sponsorship and 95
for rehabilitative sponsorship.
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List of Observation Homes as on 30.10.2018

sl B Total No Registratio | Hegistratio
Mo | DMstrict ;‘m:;‘:i::d"“ Sfins Capacity of Hoys | Girls | Registratlon No n Valid n Valid
i PRt Children frovm upto
i [Angul Observition Home for Boys. Angul . 2 62 i DO5/-ANG201T | 30.06.2017 | 29.06,2022
Observation Home for Buys. At 91 91 Lt e 1.07.2017 | 30.06.2022
i Guajam Berhampur, Disi-Canjam 5 CP2%IN7 01.07.20171 30.06.20
Observation Home fir Girds, AL- WCDCW- 213
! Rerhampur, [ist-Ganjam 4 . ' CI3L2017 01.07.2017 | 30.06.2022
5 [Sundargary [Observatiun Home foe Boys At/Po- 3y |13l o 23/SNG2017 | 04.08.2017 | 03.082022
Rourkela, Dist-Simdargarh
Tatal 170 270 166 a

List of Special Homes as on 30.10.2018

sl A ) Toral No Hegistratio | Hegistratio
Mo | District Em:;:;:i::dmh of the Capaciiy ol Boys | Girls | Registration No o Valid n Valid
i i Children from upto
| |Angul Special Home for Roys, Angul [ f i 06 -ANG201T | 30.06,2017 | 29.06,2022
Special Home for Boys, Af- WELCW- - 4
. Ganjum Berhmmpur, Dist-Coangam W o v o e 1A Ted 0 el 01.07.2017 | 30.06.2022
— : e
4 Spesial Home for Gils, 0 0| o WCDICW- 1 41072017 | 30.06.2022
At- Berhampur, Thst-Cangam CPAR2INNT ol 1 %
5 [Sundurgarh [ gt 2 2 | o | 23NG2017 | 04.08.2017 | 03.082022
Total 18 18 0
List of Open Shelter
. Registratio | Registratio
SL No. |Districr | 2me and Address of the Total Noofl . | Girls | RegistrationNo | nValid | nValia
Orpanization Children f
rom upto
Sociely Tor weaker Commumiy,
| Bhadrak AUPa- Sankarpur, Block- |ihidi; 1iai; 26 20 iy H3200H 15122006 |28.06.2023
Bhadeak
Basundhara, Bidamnas, Cultack-T53014
2 |Cuttack 59 30 29 15720113 27.8.2016  |26.8.2021

Maharsin Dayananda Scrvice

1 [Dhenkanal |[Mission, At Govindapur, Dhenkanals & 5 3 MANDKLZ2014 01072017 |30.06.2022
759027
Nehre Sevi Sangha, Farmanandpur, &
4 Kalahandi Rhavanipiates, Kalabaodi 13 3 L 0150 KLD2013 (050920016 |[0T.09.202]
Prakalpa, Bamapatl, D0 College Road,
3 Keonjhar Keomjhar- | 23 0 [6 LKIRA0S F.03.2017 |18.03.2022
Viswa Jeovan scva sangh At-
K-4/1088, Kalinganagpar, 3
kuibi ke 2 L] 22 1222014 15092007 14092022
6 |Khurdha [Phaimb: Club, 15 15 | o |212014 15.09.2017 |14.09.2022

At- Kurumapads, Khurda,
Ruchika Social service Organi zation,

Plot- 3TIUA, Shiroe Ram, Nagir, 28 28 0 [23/2014 15.09.2017 [18.09.2022
Samantarapur, Old Town, BBSR-2
7 Korapul  [SOVA, Chapar Road. Kompul 1% 13 5 |KPTiI-24/2013 01042016 |31.03.2021
Wabaprabhal, - 4 |9BA- " .
—_— | B [Nuapada | st Nugpada 20 8 12 L UAPADAZOLs  |P1-08:2017 |31.07.2022
RUSHL, At Kalmondie Tane,
9 |Puri Rarbodays Magar, Puri 1 8 3|02 ( C &PCYPuri (01122017 |30.11.2022

IMSHIA, B=12, Asivana Colony,
Hizra, Dist-Sundargarh, 7750

Total 281 161 | 120

10 |Sundargarh i6 22 4 [1of2013 (H.062016 (31.05.2019
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List of Registered Child Care Institutions as on 30.10.2018

Babanga, Balesone

SL) = ! . GIAS | Towal Mo L - . -
Nmé S1 N :I' :;nm: ,mikj.ddrﬁs ol thm NON of Hoys | Girls | Regisrution No E:Fﬁ:?"“ H;“;:"’T" Reemarks
= Mo, [(heanization GIA | Chitdren alid from alid npio
Athamalik Balashram, GilA
AVPo-Athamaliik, Angul, Pin- didis
| I (759125 Eemuil- 23 200 AnGaor | 20062017 | 19062022
autbmad ik balashram ez gmai L eomdTh =
No-9437T333703
Bajirout Chhatrabag, AUTD- GlA
HakimpadaDist-Angul.  Pin- o0unL:
2 2 |739143, .S 26 | 32 ANGANIA 200062017 19.06.2022
Email: breanguligmail.comPh No- T
Q437075927
Adieut Children | lome,;
Madanmohanpada, Near Saraswati
Sishu Mandir, Po/Dist- Angul, PIN- 00540
b 3 2
i 3 259123 Ernail: 0 3k | 32 ANGH014 206,201 7 P9.06.2022
adrutahomeidred iifmail.com/Ph No-
Q438553047
= Khirod Basini Kanyashram,
| E‘ Katada Managed by Mari Surakhya
Sermiti ], A=y, Po=Bomda, Dis- D0 A4
7 20127
LY [Aneul PIN-7S9127 E-mail- 19 L0 (09 ] angans | 20062017 | 19063022
nasusatl redilTmail.comiPh No.-
0437079223
Mabajiban Community Center, At- GOt
5 5 [kendupatana Sahi, Po- Ralramprasml, M4 20 | 8 ANCADIS J4042005 | 23042018
Anuul-T50( 28
- |Observinion Home for Bovs, Angal . |O1A D3/ -
o fi fid fd | 0 ANG0TT OG0T | 20062022
(ilA
X v - o
T T [Special Home for Boys, Angul i f 1] ANGA0TS 0062017 | 29062022
) -
Adruta Children | lome, Gila
- e
g " "'fl F:’anchlmnil.l'lulla car a‘l.dars.h 4 3 i 18/ 30.07.2016 SAA
Enginnering College, Po/S/ist- 30.07.2016 607,301
Angul, Pin- Taa122 A
vl patlaps . AVPo-Salepalli, Vie- |GIA
& I |fnmsingha, Dist-Balangir, PIN-TAT067 33 23| 1o Difigia 16.01 2017 15012000
Adruts Childeen Hame, At Chandra Sekhar
i T [Magar Satipasta, .0 Rajendes I I [i] 1242015 0205 2018 07 112018
Collese. Balamsk
Ciurikal Soptarshi Seva Shram; duyanond
4 (1] 3. vihar, Deogan, PosDinsnabbatia, Via-Belpadi. a8 28 { 072015 02.04. 2018 0304, 2023
2 E Hlasck - 1en ki
@ Minsabi Kalwyan Seva Sharmim, Al-Bagjhula,
12 4 [Po- Rinhachan, Yiee Agatporl D Balamgr n { 21 oas201% 0204 7018 00,2023
Provatigin Bal Niketmmm At Puibarg hepn Gla x
13 ] Oy Kaclelpall, Wlengit 12 7 15 D9/2015 02.04, 2018 07.04.2023
" p Cirammangal pathagar . ArPo-Salepalli, Via- [(51A < 4 g 38/ s S 0D o
L L PIN- TR 3 2 6. R
Jrwvingh, Dist-Balangir, PIN-TA706 36072018
Litkal Balwshrama, Balasore Suklys, GilA
15 | (AL Ralasors, Email: | 641 (Rili] 0 (2013 03.06.2017 02.06.22
ganesh.chandes.das | 2Gegmall.com
Korushna Sukori kanyasham, Avito-|GIA
it 2 [hwibasila , Wilgin, Emaik |58 i |58 [J0B 5022013 03062007 {2 (w22
kskaorpiapmall com
Mallikn Child Welfare Orpasization, ,  |GIA Il
Ar-Aduda; Po-Kharasaluapar, Block- 24 24 i HBLS0612008 [ERNIAR [ENLINE
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Shiz ) GIA/ | Total No .
No| 5 | SiNo, il' g‘m;?ﬂl::ﬁm‘u“h' NON of | Roye| Girls | Regisiration Mo l:f:’i“!d“:r::? i:":“;;:r:”l:" Remarks
a ol et GIA | Children atpde
Maguni Charan Balashram, ALTPo- GlA ,
1B 4 [Mutham, Via-Bastu, Balwsore, Emnl: 142 142 ] JI/BLSI07/2006 13.10,13 14,1018
ittt han e mail goim
Ciandhi Sevashram lswarlal Sisy GIA
1 5 |Bhawan, AUTPo-aleswar, Vise Joleswar, #0 a0 | 31 [JUBLSOS2003] 03062007 02,0622
Balasore
Merrilac Seva Sadan, , M/Po- A i = 2
m f Baleopaifir, Bilesore 5 0 | 115 QIVBLSA&Z0TY] 02.06.2017 (12.06.22
E Pabitra Devi Sise Bhawan, At il
i|lR Chinchida, Po- Aghirapada, Via- SIS0 12000
w | 2 2 2.3 13
z 2y 7 Diigads, Eaalli (22 B | 34 03122006 13.12.200%
pabitradevisishubhabaniy gmail.com
Giandhisevasangha, Purchal il
n # [Kanywshrom, AVPeeSom, Block-Soro, 214 L] 24 [ JIBLS0I 203 03:406.17 02062022
Ermuils pee i roulidgmail com
Cindsel Nows of India Al-Samswatipur, Fo-
23 9 [Chhanpur Dist Balnsore 2 47 55 [ JVBLSARIDIZ] - D3062017 02,0622
Origsa [oilow Lip, Rainbow Cliild
el 10 [Developmen Centre Al po-Kaurumda T8 47 MO IVBLSG2003] 03062017 020622
Dist -Balasore
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2 JBLSAE0NE 06,2007 Ak 22
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;7 13 Hitigarh, Bakisore 135 th | 80 LIVBLS222005] 14 LLE 14.10.18
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i . ; k| 04 03,2023
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Happy Hoeme Champabatipur, (/10
20 2 (3 A ] ERIAE S A
Citlpada, Tora, Birgrah : [ FRGH2015 Lo 3032018
Shrikrishnanda Ashram. DODyII-
an 3 3 3 { x .04 2001 L0320
Silat.Attabira, Bargarh | I BGH201 042015 | 31.03.2018
Mera Upaya Sevashram, Ceorgegarh, [IESTE
1 ] : 4 f z 010420105 AR032018
£ Paikmal, Barparh ' * | sanaots ' !
4 E- Crood News Indis Drgam Centert 11
2| iz 5 |Happy and Holi Homey, Tora, a5 13 | 32 l¥i;]-l:"ﬁ‘15 Oroq.2015 | 31032018
Bargarh 5
Baimala Devi Anathashramm, il4:1-
i G ' 34 i : 00200 L0520
Khaliapali, Bardol, Bargah e |1 RGH2015 P20 b
Ciopahandhu Sevi Sadan, Ciopalpall, GlA 0rs/-
j 7 g ? 7 09, A3 .2
- Janked, Ghaisilat, Bargsh : 70| porngs | 04092015 | 31.03.2018
Kasturaba Gandli Matru Gl 64/
15 B . } B g 2 OT.2018 | JLO32023 SAA
Niketan, Paikmal, Bargarh teorama | (OUTA0IE | 3L03.2023
Mahapurush Ashram, Ad-Kanjiapal, |GIA
% I PT-H]‘HI‘I;IEII]:II‘I:I#.I."H'N-IJ‘hﬂlﬂllﬂgﬁn PFin; 14 24 0 013 062017 | 27.06.2020
736117, Email;
saroj.r nandagdamail.com
Shunti Ashram, At-Haripur, Po- CilA
a7 2 [Tikidi, Block- "Tikidi, Enul: i I3 35 T2 S TRO06.2017 27062020
subirmayak Jcomail.eom
Crandii COrigsa Batashram AvPo- il
3K 3 |Bhadrak, 736181, Email: 210 | oo B0k 2E06:3017 [ 27,06,2020
pimdhiodishabalashrm @ email.com
Yopi Rushi Lachhman Das Sishu Gila
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kL L O T Y R11] AN f] 52013 28062017 Tl 20240
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yridsatgmail com
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4 [ ey = 28 6 22 32006 15.12. 2016 28.06.2023 O hilt
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HAFLI] SISHLU MANDIR. Swarnaksheira, . a3 ;
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- Baimbpsi Sievs Somin | GlA 0131
124 ¥ ikikin Po- R — Al A i KOMIL2014 22.00,2014 2101 2020
X Sublairamlutob Seui Sadia), GLA = 04111-
127 + Aot U dayagitim K andhamid 200 i 200 KDMI /2014 22002014 21012020
RO M Sasbu bhaw an Mandasore, G1A 130
5§ I 22002014 21411202
s Kandhamal S R B T Al i
GlA v/ 1]«
129 [t % s 15 12 13 22.01,2004 2101120020
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Hingse of Hope, Clo- Sharan, huanijhar,
Kandharmnl

102

la/ll-
KUML2015

I1.08.2015

10082018

£

Benpbasi Sevn Swmn
AbPo-Baliguda, Kandiis)

17

Kendrapara

L]

GIA

L

SARS06.2007

200207

2102020

SAA

Pallisri Mahila Samitn, AtPo-Korua,
Wlnck- Caradpur, Email;
pallisripallisngeyheocain

LA

1o

RN 00 AT A-
2013

DA 1206

32021

P

Lutheran Mahilz Saniti,
AlTo-Pralipanka, Via: Kujanga,
T34141,

Emailims patalipank@@yahoon.com

GIA

8l

&1

KN VR A-
012

D206

F.o.2021

[EE|

Lutheran Mahila Samiti.
AbTPo-Patalipanka, Via: Kojanga,
754141,

Ermail:bms.putalipank &y alioocon

GlA

SUTBR.2MT

nia] 2006

302011

SAA
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GlA

ATI24.00.2017

W7.0E2016
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Keanjhar

(11

Adruta Children's |lome, Mining
Road Keonjhar

Fd )

T KIRGG

31,10.2015

2018

147

Ashribad Boys Home, Mining
Road, Keonjhar

T8

8

JKIRAS

31.10:2015

ooo2ong
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RishnuPriya Ralashram, Cherapadi,
Hatadhihi.keonjhar

Gl

141
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JIYRIRH

120327

FHE 2022
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Manoj Mangari Sishu
Bhawan,Mining Kaod, keonjhar

GlA
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47

IR IR

19032017

18.03.2022

R

Devine Onkar Vivekanda Ashram,
Sainkul, Uhasipuar, Keonihar
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51
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THRIRGIO

I e

0102018

131

Ramadevi Village Development
Clrganisation, T'elkol, Kepnjhar

NRIRI2

AL0.2013

L2008

Self Kealisation
Mission, Trilochanpur, Ghasipura,
Keonjhar

JIRIR14

14.03.2017

18.03.2022

Prakalpa, Baniapal, 1IN College Road,
Keonjhar-1
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15

JHE IR0

[4.03.2017
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Oipean shiter

Whanoj Manjari Sishu
Bhawan,Mining Haod Keonjhar

GlA

i7

Lr )

34/05.006.2017

29.05.2017

18.05.2022

SAA
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Sell Realisation Mission Al
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A
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SO8 Children Vitlage, Khamdagird,
Bhubaneswar
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Ciadakana, Mancheswar | RRSR-
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il
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14.09.2022

13%

Palli ['nnayan Sevo Samiri.
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B2003

15092017
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Tl

i

Subladra Mohatab Seva Sadon,
At kolathia, Po- Aizima, Khurda
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BT

0304.2007

4042022

Missionary of Charity.{Nirmal Sishu
BhawaniPlo No-13 Sarva Nagar

MM

|5.08.2007
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183 B [Mo. 6dm Bhaghanpur Instrucrial . 131 19 204 5092017 | 14.00.32022
lisate, Patrapada, BASK
ASHRAY A (Hondicapped Welline
Chrpanisation, Dumduma, BASK
Q43049011 54

I 9 44 Rl & 3525 30002015 1500207

19

Khurdha

Prativa Anatha Ashramclsdupur,
165 10 | Pumduma, BRSR 32 32 ] IRA0LS 15092017 I4.09.2022
UIIRGARL 56

Divya Iyoti Seva Ashram. Plot no. 11-
16 11 (44673360, Udayagiri Vihar, Mo- 45 % | 17 IWI015 15082017 14002022
Patrpada. BRSR

S0 501 Maa Anand Ashram, Dainana,
plot no. 44005046, near kalu pada
sekakendrn, BESE-16

Q437347102

Adruta Children Home for Girls, At-
Bhagatati pur, Near Deras Road, Po-
Kantahada, Khordha
Q4383536470674 2048507

Jivan Jyoti Seva Ashram For Boss &
] 14 |Girls, 46 dib i S6LI005 [3.0020]7 1408 2022
Khandagin bari, , BBSR
Viswa Jecvan sevi sangha (O8), A= [GA
K-4/1088, Kalinganzgar,
Bhairabi Club(OS), Al- Kurumapada [GIA 1 )0 1 ) | 6 | 212004 | 15092017 | 14092022 |open shiter
K hurdi,

Ruchika Social service Organization [GIA
172 | 17 [(O8) Plol- 37310 A, Shree Ram, 25 5 20 232014 1500 217 14.09.2022 |Open shiter
Magar, Samantarapur, Old Fown,
Subhadra Mahatdab Seva Sadan. Av |GIA
173 1% |Kolathin P.O-Adgama, Khandagir, ER 20 | 24 | oENI22007 | 16092017 | 04042022 S,
Bhubaneshwar Khurda Onissa,Pin-
sarvodaya Samiti, At/o-

174 | |Cndhinagar, Dist: Korapoy, Pfhe 91-6852- 50 41 9 |KPT05200 3] 0142016 31.03.2021
251417 Fmnil: samitifrhanl.in
Pedavalib Girsmadsn] Sangha (Jaganath | GIA

Balashram) Al P g =3 7 lxpTr 013 206 3 22
Pedavalad, Via: Bandhugaon, Dist: pL 13 T IKPT-032013]) D1M2016 3103200

167 12 T 56 | 15 322015 30.01.2015 15092017

Iivh 13 T i it M S | 540920017 400,202

170 15 29 {1 29 2272004 | 5.09.2017 14,00.2022  |Open shitar

171 &

173

Had

Ksrapit,
Children's Home, levpore, (il
Parabedn, AVPa-Jeypore, Korapul
SOVAASTHA Childeen’s Hoe, Gl
177 4 |AUPe: Soil Conservation OlTice, NH-26.
koorag

Integrared Development Sociely, il
Dasamanthpaire, Dist: Korapat, Pin:
TSR, Tel: DeEs2-24004 1 Email
idskoraputigmail. cam

Blessing Childrens home, Ramgirl
Raiporiguds, Korapu

Fsther girls home, Adarsanmgar,
Semiliguda, Komaput

ih i 25 25 0 [KPTO02200F) 010206 31032021

L3
L
=
=

REPILO02003] D206 3103202

174 ] il 3l 35 | RFIL02005] 01040206 3032020

174 fi 35 35 i | KFTO-R2009 | DL G 303201

(i1 T 13 1 P3| KPFTi-22003 | 01042016 3032021
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Rasapohindapur, Muyvutkhan

Sz GIA/ | Totl Mo £ 2
SN ! 57
No| E | sino. ,:" ﬂ"'::'"':i:d"'““ okt NON | of | Boys | Girs | Registration No ':fg;:?"““ ﬁfgl':;"ﬁ:“ Remarks
3 P IV TERRIERTD GIA | Children Rl Yane.ap
leevanioti boys Hostel, At=Lasmip, , .. . o .
; L] 2 02083 o 3202
181 ] b sixinipur, Kariiot & ] 0 [RPI-12003) D206 31.03.2029
Misionmaries of charity, Nimela
. '] i R e i 3
E. " ? sishubhaban, Dee ptiNiwas, Keraput o 7 [RPEORLI20L3] 01/04i2016 3102001
i E Charity Crutreach, Boprapuda Korapui-
2| 0 g b 20| 7 |KMI-IYI0LY 010A2006 | 31003202
- “ Duhum‘nrurphnnage. M-Lingamj Nagar, " 3 12 kernrasizoia| onosame 2021
Jevpur, Koraput
i Salom Child Development centre, . y '
1S 12 Nigamani guda, Dumuripu, Kerapur, 134 LE] M RPFIL200200 3 DR 2016 31032021
The |ife Foundfation, Souraguda, e 5 A4
i3 T 3 2
Bo | 13 Jeypur, Korapi M4 16 | 18 |KPTAL302003( 01/047206 303201
Jagob Well foundation Rejoice Children
17 |4 |care contre, Mastipm |, Koraput 1 4K 33 |KPTOL2wI0NE] DUB20LG 322021
iy, | cpg [WAdrdis Miksaleis, At Batigootnr, 01 4l 0 | 41 [kevmasoms| oriizos | osiieams
Borigurmma, Dist- Koraput
Regaland Care Center & Ministry (grace
8% {6 [homel, Al- Bhelapat, Po- Mathapo ¥ 0 & |KPTG371015] obLi1 205 3102008
Korapiil
Ciosond ™oewa Diveam , At/pes- Boipari guda, = T
r [ engiac 7 45 2 2015 12015 .
190 1 dsit- Korput B ! KIFF)-32200 1.2 02018
Fathers House "Odisha”, Al- Mission
aq 7 2 CMETIA LS kel 2 a3
1l I Co nd . Po/Tist= Kotapol 2 1 12 KM30200s] oLl 2ms 3I020E
SOVA, ” . .
w2 | 19 [SOVA. Open Shelter. Chapar Road.  1GIA 19 13 | 6 |Kmme2anns| opod201s | 31032021 |[Open shiter
Korapin
.13 5 AL Po-Dasamantpur, Thst- GilA 3 . I <
193 20 K oraput,State- Odishi Pin-70402% b Fh Iy IRPTL08 2003 01042016 3103.2021 A8
TS.R.D Fdueational Complex, ; :
] f
0 | 1 [A=Markelguda Po-Tamass Dist- we | oo | ime | m;;r:”“' 002016 | 01092021
Malkangin
= Pari M sruba, Hi= Teoch ri, 4 15K
S| oy |z [EnvemanBiholiiig, Hi-lech T E m'?f" SMKL o os20i8 | 01022009
2 E Colony, Muikangiri (2008
= Meclachala Adivast Sevasharamas, COTHOU 3N B =
= | 16e i ' et 2% i = 2901272013 21272018
= T [AtTeach Cude MY -37 MK el | i i
F.¥. Ermo Baka Blind, Denf & Dumhb n vy
197 4 [School, At Navakeods, Mo- Mitall, 118 Th 42 CHIROOAME G H2uLe (S 202
i 2003
Mallanyrin
TR 11,
Rural development Action Celb-UC1s for
198 T [Bays, at-Tolaskchaore, Po- Baripads, (551 - ] u t] 1382012 24002005 23012018
Mayurbhanipn-T3700 1
wa | 2 [MaeNangee Babshoon Coeaga,  1GIA s |30 0 56/2000 322006 | 29.12.2021
M angatpur, Badasahi, Mayurahang
. CiA
Bigwp bandhu sewak sangha,
57 el ik
i} ] 3 Sirakishi K amnjisMayuebhang 18 I8 1] ST2006 15032017 14032022
Cipabundim Balashram, Al-Bijayveam Gl
o 4 [Chandea Pur, W No-17,P.0 - 32 {1 A2 520Ny Th 02417 25.08.2022
Bhonjpur, Baripada
Child Care Institutions for gieks T p——.
101 | 5 |managed by MLMS, Praffula w0 | oo | a0 “""’;ﬂi "2 pa0zms | iei02me
PN, Baripuda, Mavurbian]
Adbruia Children
Ty ol
pLlk B [Home, Adress:Reghunathpur, Hanpada, M 20 2 0 Mi;lﬂtﬂ"“n L 1702004 PO 102007
nyurhhani
Smi barnnsbram, HBalnikewn, At- ; 3
i ¥
R T [ Mampamtia, Mo-Patapadia, Via- ¥ 17 (U “de’:II ';"Lmj" 31.0%2015 LUIERY
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51 Mo

Mame and Address of the

. |Organization

Glal
NON
Gla

Tival Mo
of
Children

Bawys

Ciirls

Registration No

Registration
Valid from

Registration
Valid upto

Remarks

5

Socha Bhavan Children Home, At- Sant
MNagar, Durgapur, Biliapite, Mayarbhun

18

MBI T 262
03

31032015

AENE

204

Divine Onkar Sewashram for Boye, At-
Jodibibal, Po- Kendujiani. Thakurmwnda,
Mavurbhani

47

SBIOF2
s

3032015

3003218

0T

Divine Unkar Sewashram for Girls,
Ab- Todibibl,

Pov Kiendujinm, Thiskarmunda,
Mavurbhan)

MBI ORD22
015

iLusz0lE

D31 E

208

(I foir Boys

OH

209

*

S Tor Bows

SH

FiL]

Rural Development Action Cell
(RDAC ) At-Maharapada.Po-
Baripada, Ps-Banpada Town, Dist-
Mayurbhani, Pin-T57001

LalA,

AT 2006

LT 206

29072021

SA8

3

Sabarangpur

Utkal Balashram, Smithiguda,
Mabarangpur

GlA

74

G0 /2013

2582006

24082019

Pandeet Dindayal Lipnihya Girl's
Orplumage, AVPe- Maihiguds
PoDhse-Nabarangpur

47

47

M2013

26.08.2013

25082016

113

Sri Sri Ralrmidas Scvashram At
Saraguli,Po- Baighar, Nabomngpur

GlA

54

54

004,201 3

100, 2017

10.08.2022

Bermavus Children's Homne, Al-
Paclalpeda
P/l hist- Naharmngpur

&l

a0

006/2013

TL02014

10092017

IET Bov's Home, Al Dodinaguda
Po- Umerkote, Fin Mo-T0H173

Disi- Nuharﬁnﬂmr

3

3

72013

|1 2004

1052017

Mo han envugh Ministries children’s
Home At-Chutbseuda Po/Bist-
Mabarangpur

OOE2013

102004

10.0%2017

God Mews India Childrens [lome,At-
Sana Kuomili

o= Bacdokurmuly

Mis- lardpeon  [Mst- Nabaranppor

126

ki

2015

02005

29002018

Bethal Gospel Assembly Orisssi
Children's Home AtTPo- Majhigudu
1is1-Nobarangpur

122005

ELUN [rfeli] bl

29102018

a1

Utkal Mar Thoma Praject | fostel A
Kabapada,

Po- Kukugtabai,

Dis1-Nabaranizpu

A
L

37

1372015

N0.20018

29102018

L2

Agape Children's Home AV Po-
K hatipuda, Dist- Nabarangpur

38

1421 5

00,2003

29, 1200 E

22}

Blessing Childrons Home Ad- 1N,
Limnerkate, Nabarangpur

i

KL

1620 5

ML E

2000201 8

Utkal Balashram, Mawarangpur
Sakha

CilA

=

ST09.06.2017

I O, 2017

5 0R20 19

SA4

Fi |

MNayagarh

Anatha Pari|vakia Patashrean,
Al=l axminarayanpur, Po= Mahoipolia,
Wia: Ranpur, Nayagarh

GlA

O3CCHNGR 20
13

IB.0B.2017

17022018

Fanvagarh Kulaparsad, AtFanipoila; Po-
Balugaan, Savagarh

CilA

al

L1

IR led{ [

1022 E

17082018

TAPASY A Ghadual { Mahavir Nagar),
Podidist- Noyagarh

I CTING R0
718

27.0%.200%

20092018

Anatha Paritvaku Balashram,
AL axminaraynnpur, Po- Maharpolb,

Mia- Ranpur, Nayugarh

GilA

=)

i

ALGRAT.2000

17082016

.08, 2021

San
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vegd SI. [Name and Address of th GLA/ ["Fatsl Mo istration | Registeati
Nol £ [sine. | O ;u"““ oy : bbb NON | of  |Bove|Gire| Regisation No ff'ﬂ'r’d’; s vE!:d" ™ Remarks
= Mo, (Organiealion GIA | Chitdren alid from alved uplo
Prachin Bharativa Bidva Sahha GlA 03/l
27 H -l TLpETH 08.2017 31.07.2022
1 [-urukul_ ."hh_ram At=Amisena, PS5 53 3 | 23 NUAPADA/2014 01.08.201 7
Jonk, Dist- Nuapada
: i GlA
Kasturaba Baleshram Al-Kharar, o1/
49
3| ™| ? |bist- Nuapada-766107 & |08 Ligapagiafrgg) (O1AGR | S0RA0ER
& ;_ Kamnyd Balnikethon, Khariar, At- 05/1)-
Z | 31 |Gadramunda, Po- Khariae, Dist- 16 16 ] NUAPADA/2014 01.08.2017 31.07.2022
Muapeda-T66 107
L |GA
Mabaprabhat Open Shelter Home for 08/1-
e 1)) 4 - . I . i 1t g 01.08.2017 31072022 (O hilt
Children, Khariar, Dist- Nuipada NLAPADA/2014 s
¥ = Al N3 . L Disid I -
1) I ;;ﬁl_pllnlashra:nﬁi arcndmkong, DisiqGLA 80 1 47 ‘;Jl]‘::;li‘;. 81123017 30.01.309
Drmupadi Mahila Samiti, At- il 1 e
¢ L i 3 s Af 27 L] " 3 A 227 30012022
|tnarahana, Puri Sadar, Dist- Puri KO P ! [
Acharyy Harihar Sishi Bhawan, A= il UEAT .
33 E] 45 ds OLI22017 30012022
Shakhi Copal, Dist- Puri u &PCVPuart 0 i
Milachal Seva Pratisthan, At- Davavibar, |[GLA e C Am
234 4 g 4 T8 T MA2:2007 IO 12022
Kanas, [Fist- Puri HE ' &iCyp | 11T | S0
E: AVAL Childeen's Homep, A= Debangn, | GEA - el C AT % rih
us | 5 | 17 8 | gueymes | OM22007 | 30.01.2022
Mckruta Chibdeens |ame, Lokonath 30 C
T5b f R : kKt 2 5 . W27 30.17.2032
" JRoad, Pur, DisPurd PR | apeppun | (0122017 | 300
16| £
£ Missionary of Charity 0N C
1y T | BrotherspChnste Jyoi Asham, Al- W i 0 EPCYPur 0122017 32022
Lolonath Ropd, Balila Panda, Dist- Parg '
Care India Charable Trust, At- 134 i< =
3 3 s 5 33017 3022
BELR Chukratinthn Rosd, Dist- P |31 speymn | OHSENT | 0T
Sri Sarmda Miketan, A= Utiaea, BN S
> 9 ) Bl 40202
+ Kaussalyagings, Diste Pur L3 15 179 | epgypn | ONLLEBIE | 31j0202
RUSH, At- Kalimandir Lane, Sarboduya | GTA 2 K = HanL ok
3 2 2 A2 Ao 2002
0 0 Nusr, Pord 24 I ] &PCYPur 022007 00120 Open shlter
Wilachal Seva Pratisthan, At- GilA
144 11 |Dayavihor, PO-Kanas, Disi-Pur, Pin- |4 ] 7 RS0 2013 BO052013 (A5 20 ShA
TAMNT
ASSIST Children Home, Ashik Magear, |2 TG Ty
HINRGIAZN
242 | 1 |Lame, Rayamsda 51 o | s "™V 0 VI asiior2008 | 240102021
! Gila U
Halnikewan Childeen Hime, Ars Limameda O RCHTIA 20 - .
3% 7 d TR g T
a = T [Pe- Chulkhienba, Guplpur, Raysgadi a3 3 L. 13 TG | - 20\l
=
27 El_ 44 3 Sevn s ”I’;ﬂl:llhnby.' i (1A 1 o 11 OFINRGDARD 2401012016 402021
= Hranch, ArPo- Camuper, Rayognds 13
= : GlA —
Sevn sarmn Crrphanaige, Bovogieda 1 2 Q5 VRGDAID AT
E K 250 241202
s i Hranch, Atpe- Kavaguda, Dist- Rayagada 50 ¢ 50 13 Ll 0208
Seva samijJabarguda il B4R T AT
M4b 5 |Branch, Ai- Jabarguds. Po- Khaiapadar, 50 i 50 M H'.”!l M 25 1QF20H & 24.10:202)
Padmupur, Ravagads L
247 I |Childrens Home [Dhanmkaoda, Sambalpur GIA 35 0 35 o704 L0728 31002021
=
_.E_. Rukmuni Lath Bal Miketan, [fo- LA
| E | M 2 Bargn, Vi -Dbrme, D360 -Sammbalpier- 34 14 | 2o ob 2004 W27 31.10.2018
g Takl1}
o -
D, lsac Saptrg Balniketan, At-
3 5 /A 3 k. 3 3
M40 3 hi TP dyimana. Sambalour 31l I I o203 012016 20.11.2019
Fukmini Lath Bal Wiketan, At-
150 4 Chhanchanapalll, Po-Bargaon Vie-  |GIA 17 i 6 | A300092015 | 0A00.2013 002007 SAA
Dhama.Dist Sambalpur. Pin- 7681 ) 3
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- var bl GIA/ | Tonal No — p——
No| 3 [wi| 3k [Posost ned Address of ihe NON | of | Boys| Gisls| Registraion o | ReBISIFAtion | Registration | g,y
Z No. [Organization Gia | esiara Valid from | Valid wpto

Children Tome, Sonepur AlPo: Sonepur |G1A
Diat-Subarnapur

Girace Children Home. Sonepar AUPo-
Sonepur Dist;-Subamagur

Bhimabhot Chifdren Homee,
Ar-Biseswarpali.Po:-Lachhipur 41 13 26 |0USNIMIN2014 B0L2014 742,207
st Subnrnapur
Juba Iyoti Jubak Sangha, 1ol No.- Gl
dol.Gokamneswarpada, Wand No.-2,
Sonepur, Dist-Subarnapur, Fin-
TeT0IT

Rourkeln Sishu Bhawan, Ar- GilA
Pradhangalli, Rourkels, Sundargarh
Jay Sinkar Seva Sharma, ALTo- Belsara, |
Fangarpalli, Sundurgark
Sishu Seva Ashram, Deobhubanpur, YVia- |GIA
187 3 |Balishankara, Dist-Sundasgarh, PIN- 29 29 ] 2172006 (4,08, 2016 03.08.2021
TT15

SO5 Children’s villoge REL-
4 Sundargarh

Sahayop for Rehabilitanon &
Dicvelopment, Birmmitrapur
Hamahasi Vidya Sobha Gurmkal Ashrom, |G1A
AtPa-Vedavyns , Rourkels
Lbicle Orehard Vivid for Eestasy, M- |GIA
61 T | Dariateols, Rajabas, Po-Latalag Disi- 24 1w { jo (41524012 ELNTEH 003,202
Suniurgoarh

Adrutn Childeen Home, Al-Mabrangapur
242 g |[SublayiRoad PoThist-Sundargarh |5 15 ] 03 of2013 0, 0R.2016 (3.08.2021

] | 362012 1901 2015 19112018

i
L
{r =]

20 B 12 |0OZSNPLZ0N ) 802014 LI22007

29

Subarnapur

154 4 i ! 1] 4509022017 | 09022017 19.01.2018 LR

b L H0/2006 D4.UE 2016 03082021

A

o
(2
&
fua

{5 49 | 31 apianoT B4, 08.2016 03.08.2021

758 4 163 1 114 LA 1. 2401 6 3053009

254 45 2 24 T 2008 oL 2ans F AT 20E

uh

241 h i dh 0 H2 2006 Da.08.2016 (13.08.2021

=
Sunilargarh

Serviee to | lumanily

Foursdanion, Manghseva

Petinree Moo, Revarkidr I, [0t
Sundarsel, Pfin-Te8047

Manab Seva Piatigian, AL-Tukuda,Po-
Sule, Sundargarh

Fhalavyn Sevashiram, Al- Rungimlhipa,
265 | |1 |Po- Hemgiri, Disi- Sundargarh, 770013 4 W 14| Z2ANG20IE | 22042015 | 21042008

203 ] 20 13 T 06 o 2013 a0 2006 03082011

64 L 20 14 ] 05 uf 2013 082016 03.08.2021

Sarbabhamik Anrath Sishy Ashram, At-

26 | 12 [Malgodam Road; Busant Nagar. 35| 2t | 14 | rsNGRs | 22205 | 20042008
Ruourkels

Open shefrer (DISHAL B2, Asiyann |GLA
0T 13 [Colomy, Bisea, Dist-Sundergarh, 770056 M 16 |4 | of 2013 .00 201 6 31.05.201% |Openshlter

GlA
b | 14 |Observation Home for Bovs, AL P 138 (38 0 | 23SNG2017 | 04082017 03082022
Rourkely, Dist-Sundariarh

GlA

264 15 | 1 { 2IRNGEI0NT 04.08,2007 (3082022

Speeial Home for Bovs,
AL Po- Hourketa, Dist=Sundargarh

CilA
DISTEA, Ar-Ashivang Colony, Po/TS- :

al b
1 Rier, Dist- Sundergarh, Pin-770036

6 34 | 42 | 403007200 | 30072006 29.07.2021 SAA

Total 12751 | bE22 | 5929
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- — List of Specialised Adoption Agency (SAAs) N —— FEV—
Sau0 Children's SAA validity
sl, LN Recognition | Horme validity
Bistricts Mama of the Organisation Address
Mo P, Cartiflcate No.
= Date
At-Panchamahala,Near Adarsh 38/ 20.06.2017 30.07.2016
L AMNGLIL 1 digdruin Children Hams Enginnering College, Po/5/Dist-Angul, Flnd 20.07.2016 to to
FE1F> T 19.06. 2022 Z29.07.2021
ua 16,01.2017 05.06.2017
3 BALANGIR z Grarrs P argal Pathagar AfPo-Salepall, Dist-Balangir, Pin-767T067 G5 06 01T to 1o
15.01.2020 15.01.2020
01.04.2018 16.07.2018
Hasturba Gandhi (]
3 BARGARH 3 A Al/Po-Palkmal, Dist-Bargarh, Pin-768039 | _ " :un w0 10
T 31.03.2023 31.03.2023
& ki Basundhara Magar,Abhinaba Bidanasi, 3o/ Iﬁ.ﬂl:.ll‘.l].b D!I.'ijl:.ﬂlfn
Cuttack - 753014, Orissa 23.06.2015 =
4 CUTTACK _25.08.202) | 08.05.2018
At-Choudwar, PO-Kapaleswar, P5- 55/ 26.0B8.2016 01.01.2017
5 Servants of indis Society Chouibwar, Dist- Cutteck, Pin-754 071 0%.06.2017 o 1o
{oDIsHA) 25 08, 2023 2608 20F)
Ar/Pa-Purunagarh, Paf/DHist-Deagarh, Pin- 62/ B0 2000 23032018
5 DEQGARM [ SUPPORT 1o io
TER119, Cdisha 29.031. 2018
03,03.2019 03.03,2019%
MMaklarshi Dayananda Service | Mousa-Kathagada, PE-Town PSS, Po/Dist- 61/ 01.07.2017 01.07.207
& R NACRRRE , |-~ rission Dhenkanal, Pin-759001 30,12.2017 bl o
i ! T 30.06.2022 3IN.06.2022
22.01.2017 02.01.2018
7 GAIAPATIE u Missan Shalom Children AL/ Po-Gumma, Gumma Block, Dist- 5@/ 44
M L. . Em.?:u__ - 02.01.2018 21.02.2022
At-Gosaninuagaon,Po-Berhampur, P5-
Utkal Bal a1,
-] GaAMNIAR - ] Bt aurG:iT;ra.':akhn Gosaninuagaon, Dist- Ganjam, Pin- 20.07 ;ﬂiﬂ
i L FEODOT s 01.08.2022 | 20.07.2021
30.09.2016 09.07.2018
JAGATSINGHELU 63
@ " 1o Shshu Ashram Av/PofDist-Jagatsinghpur, PIN-754103 0n.07 zl:‘.lla 1o 1
i, 29.09.2019 29.09.2019
3008, 2016 O%.06. 2017
Uitkcal Balash 1 B,
10 IAJIPUR 11 ;“;""" L e At/Po/Dist-Jalpur, Pin-755001 e D;_;a" o o
0.
29062019 A8
16.09.20017
1 THARS UG DA 1% PAercy Mamorisl Children Al-Shastrinagar, Po-Brajarajnagar, Dist- 58/ 12.01.2016 to ‘o
Homie under [DANIELS) harsuguda, Pin-TEEILE6 16.00.2017 30.11.2019 SN
At S POSPS-Dharamgarh, Dist- Kolahandi, a6/ OeaNAOas, AR AT ROLY
13 Jasoda Anatha Ashram to i
PIN-TE60LS5 {Odisha) 24.01.2017
12 BA LA HA N DY 07.09.2021 07.09.2021
AT/P.Q-Paramandapur. Station Road, Vie asy 14,07. 2016 15.07.2016
14 Nehru Sewva Sangh Bhowanlpatno, DIST. Kalohondi, R ST 1o L=
DRISSN,Pin-TE6001 L 07.058.2021 14.07.2021
22.01.2014 22.01.2017
13 | KANDHAMAL | 15 Banabasi Seva Samitl AYS F'D';;::d;:f;;:;:d"“"' s ;:;ﬂ“ to to
a 3 Z21.01.2020 21.01.2020
- Lirtharan aiale Sash Ar PO PatallpaniVia-Kujang, Dist- 51/ flALaaas BLATOAR
wehe " rree Kendrapara, Odisha, Pin-754141 10.05 2017 58 s
12 | KENDRAPARA |— e e e e | 31102021 | 31.10.2021
Mear Telephone Exchange, AL SP.0- ar 01.11.2016 O7.05%.2016
17 Pallishras Mahila Samittes Korua, Dist- Kendrapara,Odisha,Pin- 24.01.3017 [T+ Lox
F54134 i 31102022 | 31102019
3 200%. 32017 20.0% 2017
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